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(a) how many new areas would
be covered with television relay during
g::i year 1980-81 and thier names ;

(b) whether there is any pioposal
10 8-t up a T levision rclay Cenwre
at Visikhapatnam in Andhia Piadesh,
if 8o, the detamls thereof ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHR! VASANT SATHF)
(a) The Govanment 8 working
out a s¢heme o s*t up Relav Centres
in  various parts of the country by
using mucrowave lunk o coilaboration
vith the Mmistity of Comun mications.

(b) If frasible, under the proposcd
scheme, Visakhapatnam will also be
borne in  mmd. '

TEYTA AET Q0T & Srai~ge

1 .ot Pt i oy
I wiv Pewmgt wur wiger B 0@
FATH 1 FIT BT P ¢

®) ®1 qowd e b,
Pe=mg” Paramr s waae areger st waAx
| AT TR FT 47 TOEA - 78
ot &1 gfaar @i gwisy quT-1ee

556
AT
o

ITHT) FT AW AGL AT ®
P 7 fage  feut &7 wrtwe
% Pou saww F@ & Pavw =
I AR W & g g I
, T GHT T WU & I Hae
IE EFRE AL 8T F1 Tag-T69® &

g 1 98 3 g% giwfa & wwl-
w Paar s o7 Poere” off T AN
qTRT & | IJFH, 1976 ¥ AR
AT TR A Y froie 7 7y vem
Parar maT o7 P wEE-Pe=Et @ =l
HT & 6 99 A A § 92T & 3.5

244

gmﬁ

3%

f
>
i
=
2.4
o

YoarR-fa=Tg” a9 & oivg FAW &
F 6 U9 EACI G T HL 5 A
gHRIL HFCh, 2.6 I FaCqL &
F1 Page Pearg’ &1 swgeuT 1 9T 99
1€ ¥, 1978 W TE ¥R 7 {A
I HT g1 AW & tag g Paurd’
Paar gt @aw wag-Te=g =1 91w |
Tor gYET | qgtaa Paar g P= ug
Arae ey oY Pa=mare g

Ravi-Beas Water i« ute Betw
ween Punjab and HMaryana

1557. SHRI CHIRANJI 1AL
SHARMA :Will the Minister of ENERGY
AND IRRIGATION AND COAL
be pleas~d to state :

(a) what are thc details of the
decision taken by the Central Governe
ment in regard to Ravi-Deas water
dispute between the States of Punjab
and Haryana;

(b) whether it is a fact that the
Punjab Government has not imple.
mented the decision of the Central
Government a8 yet and if so, what
are the reasons thercfor;
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o whisther t are aware
that E utl«j-¥Yamuna  Link Projec: of
k ‘ of Haryaua has been beld

up for want i.f concurrence there cn by

the Punjab Government; and

(d) if #o, what steps Government
opos= to take to dircct the Punjab
overnment to implement the decision

without further delay ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN CHAUD-
HURT) : (a) The Central Government,
in terms of the provisions of Section 78
of the Punjab Reorganisition Act, 1966,
issusd a Notification on 24-3-76, ditec-
ting that out of the water which would
have become available to the erstwhile
State of Punjab on completion of the
Beas Project, the State of Haryana
will get 3.5 M.AF. and the State
of Punjab will get the remaining quan-
tity not exceeding 35 M.AF.

(b) to (d). The Government of
Haryana formulated the Sutlej-Yamuna
Link Project to utilis~ its allocated share in
the watris ag ‘letermined under (a) above,
The proj=ct nvisigrs the construction of.
a nortion of the Sutlej-Yamuna Link
Canil th-ough Punjab trrritory. Panjab
rences nted  againgt  the allocation of
watets to Halyana as  determined
under  (a) above and rais~l objection
to the alignment and  design of the
Sutl j-Yamuna Link in Punj:b tercitory,
Hiryana, on the other hand, requested
that the issic of water allotted to
my not be reopened and

Hryana
cong{ruction of

requested  for  carly

the Sitl~-Yamuna Link in  Punjab
territory. Goverament  of India  Dhad
been miking efforts to  bring  about

an unlerstanling bhetween  the  two
Scate Governmcots. The  Government
of Harywna, howsver, in April, 1979
filed 1\ suit in the Supreme Court for
exp - litious imniem ntation of Sutlej-
Yamuna Link Proj~ct in Punjab terri-
tory. Punjab also filed a snit in the
Supreme  Court, quostioning the vires
of S:ction 78 of the Punjab Reorgani-
sation Act, 1958, under which the
order of 24th March, 1976 was  issued,
and also chalenging the validity of
the order of 24th March, 1976. The
matter is now pending decision by the
Supreme Court on the two suits.
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Long ‘and Short term Plan for
Utilising coil,River and Sea Waters
and Wood Resources for Power

Generation

1559. SHRI MAGANBHAT BAROT:
SHRI $.R.A.S. APPALANAIDU:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased

to state :

(a) the details of short term and
long term plan for utilising coal, iver,
sca water and wood resources for power
generation ;

(b) whether any surveys have been
conducted in this regard; and

(c) if so, the details of the survevs
and the financial implication thereto ?





